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Heard hr.T.Sarkar, ld. counsel for the applicant who filed 

this alicaticn for resteratlon of 04 276 .f 97 which was dismissed 
'r 

for default Althe applicant on 8.7,98. The ld. counsel for the appli- 

cant submits that he did not ceme t. the Tribunal in right time for his 

árson al difficulties. Heard 1r..1lukherjee, ld. counsel for the res-

pondents.. I find that it is a fit case for restoration after setting 

aside the order of dismissal on the ground or fault on the part of the 

advocate concerned and thereby dismissal order dated 8.7.98 is set 

aside and original application is restored for hearing. Registry to 

take necessary action, flatter be listed for hearing on 21.9.98 before 

the Single 8ench. Respondents are directed to file reply in the meantime. 

hA is disposed of aordingly. 
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